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In addi�on to the Na�onal Human 
Rights Commission, the PHRA also 
has the provision for se�ng up 
State Human Rights Commissions 
(SHRCs) as autonomous statutory 
ins�tu�ons for addressing the 
human rights concerns within the 
geographical and administra�ve 
jurisdic�on of the respec�ve state 
just as the NHRC, India has an 
overall jurisdic�on at the na�onal 
level. The Act also has a provision 
for se�ng up dedicated human 
rights courts in various districts of 
different states besides making 
NHRC, India a pluralis�c body as an 
umbrella organiza�on having the 
Chairperson of the seven Na�onal 
Ins�tu�ons as ex-officio members 
of the Commission. They include 
Na�onal Commissions for Women, 
Scheduled Castes, Scheduled 
Tr ibes,  Minori�es,  Backward 
Classes, Protec�on of Child Rights 
and the Chief Commissioner for 
Persons with Disabili�es. 

All these measures indicate a very 
robust mechanism for the protec-
�on and promo�on of human rights 
in the country handling thousands 
of complaints of human rights 
viola�ons and recommending relief 
t o  t h e  v i c � m s ,  s e n s i � z i n g 
g o v e r n m e n t  f u n c � o n a r i e s , 
engaging with civil society and the 
NGOs as well as the media for 

o r g a n i z a � o n s ,  a n d  s e v e r a l 
government func�onaries on 
d i ffe re n t  t h e m a � c  a re a s  t o 
understand the exis�ng legal 
provision or the lack thereof and 
the implementa�on status of 
various welfare schemes and give 
sugges�ons to the Commission for 
considera�on of making necessary 
recommenda�ons to the govern-
ment for improvement. 

Besides this, the Commission has 
domain experts and eminent 
people as Special Rapporteurs and 
Special Monitors for conduc�ng an 
on-the-spot assessment of the 
human rights situa�on par�cularly 
in public ins�tu�ons like hospitals, 
schools ,  observa�on homes, 
shelter homes, reform homes, 
elderly care centres, childcare 
centres, prisons, etc. The Special 
Rapporteurs  are  deputed in 
different parts of the country for 
this purpose, whereas, the Special 
Monitors have been given the 
responsibility to focus on the 
thema�c issues of human rights like 
bonded labour, human trafficking, 
prisons, child labour, etc. They also 
visit the related facili�es and see on 
the ground the implementa�on 
status of the government policies, 
laws and welfare measures to 
report any shortcomings and 
sensi�ze the concerned officials.

Reflec�ng in retrospect on 
the journey of an Ins�tu�on 
provides an opportunity for 

introspec�on and confidence to 
move forward. The ac�vi�es of the 
Na�onal Human Rights Commis-
sion (NHRC), India and the develop-
ments during February, 2024 
provided an opportunity to peep 
through the contours of its more 
than 30–year journey. The Commis-
sion, as mandated under the 
Protec�on of Human Rights Act 
(PHRA), 1993, has been proac�vely 
engaged in the promo�on and 
protec�on of human rights in the 
country. It has dedicated divisions 
of law, inves�ga�on, research, and 
training having specialist officers to 
handle complaints, and enquiries, 
conduct research and organize 
related consulta�ons and spread 
awareness  on  human r ights 
through training, moot court 
c o m p e � � o n s ,  c o n fe r e n c e s , 
seminars, etc. to various stake-
holders.

The NHRC, India has also put in 
place various other special mecha-
nisms to keep a tab on the human 
rights situa�on in the country and 
address the concerns of various 
segments of society. For this 
purpose, it has set up various core 
groups of experts, representa�ves 
of civil society and non-government 
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Freedom	is	not	worth	having	if	it	does	not	

include	the	freedom	to	make	mistakes.

—	Mahatma	Gandhi
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building awareness on various 
aspects of human rights concerns.

In this context, it will be per�nent to 
point out that the NHRC, India has 
also been organizing camp si�ngs 
in different states to hear the 
compla ints  of  human r ights 
viola�ons in the presence of the 
concerned government officers and 
provide relief to the vic�ms on the 
spot. Next month, the NHRC will be 
conduc�ng its camp si�ng in 
Vijayawada, Andhra Pradesh. This 
policy of reaching the doorsteps of 
the complainants has resulted in 
expedi�ous disposal of cases and 
jus�ce to the vic�ms, sensi�za�on 
o f  o ffi c i a l  m a c h i n e r y,  a n d 
engagements with the civil society 
and media to understand the local 
human rights concerns and find a 
solu�on to them. 

It has a unique mechanism of 
bringing people and communi�es 
together in advancing human rights 
sensibili�es and culture through its 
internship programmes, moot court 
compe��ons, debate, compe��on 
and awarding photographs and 
films on human rights, quiz and 
pain�ng compe��ons, etc.

Over the past three decades the 
Commission's work has generated 
expecta�ons from various sec�ons 
of society.  However, at �mes there 
are cases beyond its jurisdic�on, 
like cases already under the judicial 
scru�ny in a court of law or already 
in considera�on before another 
na�onal or state Commission or 
beyond the scope of the exis�ng 
legal provisions. The Commission 
con�nues to work in the best 
interest of human rights. There has 
been a concerted effort to address 
all issues of human rights as much 
as it may be possible within its 
mandate under the PHR Act. 

The Centre, the State governments 
and the courts value the role and 
recommenda�ons of the NHRC, 
India. The Apex Court, as well as the 
High Courts of the country, have 
remi�ed and referred cases 
concerning human rights to the 
NHRC. The remi�ance of monitor-
ing mental health ins�tu�ons of 
Gwalior, Agra, and Ranchi to the 
Commission by the Supreme Court 
and the enquiry of post-poll 
violence in the state of West Bengal 
by the Calcu�a High Court are a few 
such examples.

The Commission has con�nued to 
address the ever-expanding scope 
of human rights and recommended 
correc�ve measures through its 
advisories. The rights and welfare of 
the LGBTI community, truck drivers, 
environment and climate change, 
vic�ms of ocular trauma, rights of 
older persons, right to dignity to the 
dead, persons with mental health 
issues, and Child Sexual Abuse 
Material are some of such notable 
trend-se�ng advisories in the 
recent past.

The NHRC, India is a founder 
member of the Asia Pacific Forum 
of Na�onal Human Rights Ins�tu-
� o n s  a n d  h a s  b e e n  m a k i n g 
meaningfu l  contr ibu�ons  to 
interna�onal discourse at different 
forum. NHRC, India has been 
construc�vely playing an important 
and impac�ul role at interna�onal 
forum in the promo�on and 
protec�on of human rights.  

The evolving landscape of human 
rights reflects a growing awareness 
among businesses of their respon-
sibility to respect and uphold 
human rights. This is done by 
fostering partnerships with govern-
ments, NGOs and human rights 
defenders, ensuring that no one is 
le� behind in the pursuit of jus�ce 
and equality. Sensi�za�on of 
business ensures greater focus, 
transparency and outcomes in CSR 
efforts. Let us all work together to 
empower local communi�es and 
build their capaci�es to advance 
human rights on a broader scale. 
This edi�on of the newsle�er 
carries reports on Core group 
mee�ngs on LGBTI community 
problems and challenges besides 
the other regular features of its 
ac�vi�es which hopefully will 
provide an interes�ng reading.

Bharat Lal
Secretary General &

Chief Execu�ve, NHRC India



Consultation

models should also come out, 
which can help people become 
more confident in iden�fying 
themselves.

NHRC, India Member, Shri Rajiv 
Jain, proposed the integra�on of a 
trans-inclusive curriculum for B.Ed. 
students and suggested that 
accredita�on bodies like NAAC 
incorporate gender- inclusive 
criteria in their assessments.

NHRC, India Secretary General, Shri 
Bharat Lal giving an overview said 
that concerted efforts are required 
to address human rights viola�ons 
against  transgender persons to  
help them lead dignified life. He 
said that the Commission has 
received responses based on its 
advisory to states outlining ac�ons 
taken, including launching com-
mendable schemes for transgender 
welfare, which is a welcome step. It 
is expected that all states will share 
the ac�on taken soon.

con�nue to grapple with discrimi-
na�on at various places l ike 
employment dispari�es, limited 
access to healthcare, and exclusion 
from social circles.

The NHRC advisory focused on six 
key areas for ac�on by the Centre, 
States, and UT Administra�ons to 
ensure transgender persons get 
access to educa�on, healthcare, 
employment, inclusivity, welfare, 
and gr ievance redressal  and 
expected Ac�on Taken Report on 
the implementa�on of its recom-
menda�ons in le�er and spirit.

N H R C ,  I n d i a  M e m b e r,  D r. 
Dnyaneshwar M. Mulay said that 
there is a need to address the 
parental resistance to disclosing the 
transgender iden�ty of their child. 
For this, a separate commission/ 
commi�ee can be set up to create 
awareness following a combina�on 
of na�onal and interna�onal good 
prac�ces. The concepts of role 

The Na�onal Human Rights 
Commission (NHRC), India 
has been making concerted 

efforts to address the problems and 
challenges faced by the LGBTI 
community in realizing their human 
rights like any other ci�zen of the 
country. For this, it has cons�tuted 
a core group on LGBTI issues and 
has been holding discussions to 
iden�fy the problems and suggest 

thsolu�ons. The Commission's 15  
August, 2023 advisory ensuring the 
welfare of transgender persons has 
been one of the important out-
comes of such delibera�ons.

th
On 28  February, 2024 another 
such mee�ng of the core group was 
organized on the broad theme of 
ensuring educa�on to transgender 
persons. Inaugura�ng it, the NHRC, 
India Chairperson, Jus�ce Shri Arun 
Mishra said that a follow-up should 
be done on the Commission's 2023 
advisory to ensure the overall 
welfare of transgender persons. He 
asserted that the transgender 
popula�on should not have any 
barriers in ge�ng any services and 
that an inclusive educa�on system 
is necessary.

The rights of transgender persons 
have gained recogni�on and legal 
validity through the enactment of 
the transgender persons (Protec-
�on of Rights) Act, 2019, which 
aims to safeguard and uphold their 
rights. The Commission recognizes 
their primary concern that despite 
the legal advancements, they 

Core group meeting on LGBTI
community problems and challenges
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NHRC India Chairperson Justice Shri Arun Mishra, �anked by the
Members Dr D. M. Mulay and Shri Rajiv Jain, chairing the meeting



Consultation

सव�
भव�त सिखनःु ु

6 HUMAN RIGHTS NEWSLETTER | MARCH, 2024

Shri Lal said that the launch of the 
na�onal portal for transgender 
persons by the Ministry of Social 
J u s � c e  a n d  E m p o w e r m e n t 
underscores a holis�c approach to 
addressing their issues and extend-
ing welfare measures. However, it is 
concerning to know that out of the 
4.88 lakh transgender popula�on, 
as per the 2011 census, only 18,000 
have obtained transgender cer�fi-
cates. Even this number may be 
underes�mated as many may have 
not disclosed their iden�ty at that 
�me as the legal recogni�on of 
transgender as a third gender,  

thcame later on 15  April, 2014 with 
the Supreme Court judgment in the 
NALSA case. This implies that a 
significant number of eligible 
transgender  persons remain 
e xc l u d e d  f r o m  g o v e r n m e n t 
schemes.

Therefore, Shri Lal said that there is 
a need to iden�fy the number of 
people belonging to the community 
in a campaign mode and reach out 
to them instead of wai�ng for them 
to approach. Documenta�on of 
their numbers and issuance of 
iden�fica�on cer�ficates to them is 
important to ensure that they get 
the benefits of welfare schemes. 
Educa�on of the LGBTI community 
is important and so is the publicity 
of all the welfare schemes for them 
by highligh�ng these on one page to 
build awareness about the same in 

a campaign mode. The policies on 
paper need to be pushed to the 
ground.

The discussions were divided into 
three sessions

• Iden�fying and addressing the 
ins�tu�onal barrier to ensuring 
transgender educa�on rights;

• Building transgender inclusive 
educa�on policies; and

• Address ing  the  i s sues  of 
transgender persons in obtain-
ing the transgender cer�ficate.

Some of the issues raised by the 
speakers in the discussion included:

• C h e c k  t h e  i n c r e a s e  i n 
Transgender students dropping 
out of schools due to abuse or 

bullying from fellow students, 
facul�es, and family;

• Make educa�on accessible to 
th th transgender people �ll 10 / 12

class;

• Increase awareness about the 
transgender community to help 
them to disclose their gender 
iden�ty;

• Sensi�za�on of all gatekeepers 
including the school staff, 
teachers, and fellow students at 
school-level needs to be done 
to bring down the harassment 
of non-binary children for which 
the Tamil Nadu Government's 
policy may be treated as a 
reference point; and

• Gender reassignment surgery 
should not be allowed un�l the 

NHRC, India Secretary General, Shri Bharat Lal addressing the participants

The participants with NHRC, India Chairperson, Justice Shri Arun Mishra, Members, Dr D.M. Mulay, Shri Rajiv Jain, Smt V�aya Bharathi Sayani,
Secretary General, Shri Bharat Lal, senior o�cers of the Commission and experts
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Gopalan and experts. The Commis-
sion will further deliberate on these 
inputs and more before making any 
further recommenda�ons to the 
government for implementa�on.

senior officers represen�ng the 
Department of School Educa�on & 
Literacy, Department of Social 
Jus�ce and Empowerment, Na�onal 
Ins�tute of Social Defence, core 
group members such as Ms. Laxmi 
Narayan Tripathi and Ms. Anjali 

child a�ains the age of 18 years 
as ruled by the Madras High 
Court.

The other par�cipants in the 
mee�ng included NHRC, India 
Registrar (Law), Shri Surajit Dey, 
Joint Secretary, Smt Anita Sinha, 

Important intervention

(Procedure) Regula�ons, 1994, the 
pe��on is not maintainable.

The Commission is of further 
opinion that even otherwise it is 
trite law that for correc�on of 
errors, if any, in a judicial proceed-
ing, the aggrieved party or anybody 
represen�ng the aggrieved party, 
has to avail the well-established 
gamut of correc�ve machinery in 
the form of appeal, revision, review, 
cura�ve pe��on before the court 
where the ma�er is pending for 
further considera�on. Therefore, 
the complaint in the ma�er cannot 
be entertained by the NHRC.

India. A�er going through the 
contents of the complaint and the 
Supreme Court judgment under 
reference, the Commission has 
observed that Shri Masih has been 
given an opportunity by the court to 
file his response to its no�ce and 
contest the ini�a�on of proceed-
ings against him under Sec�on 340 
of CrPC. Therefore, there is an 
alternate remedy available to the 
complainant to approach the 
appropriate forum to ven�late the 
grievances, if so desired. As such 
admi�edly, the ma�er is pending 
before the Supreme Court for 
further considera�on and thus, it is 
sub-judice. Therefore, in view of 
Regula�on 9 (XI) of the NHRC 

The Na�onal Human Rights 
Commission (NHRC), India 
dismissed an online com-

plaint alleging that the Supreme 
thCourt's 20  February, 2024 judg-

ment in the Civil Appeal No. 2874 of 
2024 concerning Kuldeep Kumar vs. 
UT of Chandigarh and others, has 
resulted in the viola�on of human 
rights of Shri Anil Masih, Presiding 
Officer, Chandigarh Mayor Elec�on.

The complaint was filed on behalf of 
the Supreme Court/ High Courts 
Li�ga�on Society (SCHCLA). It was 
alleged that the order of the Apex 
Court violated the fundamental/ 
cons�tu�onal rights under Ar�cles 
20 and 21 of the Cons�tu�on of 

Complaint seeking intervention
in the Supreme Court order dismissed

viola�ons reported by the media 
and issued no�ces to the concerned 
authori�es for reports. Summaries 
of the cases are as follows:

suo motu cognizance of many such 
issues and brought succour to the 
vic�ms of human rights viola�ons. 
During February, 2024, the Com-
mission took suo motu cognizance 
in ten cases of alleged human rights 

The media reports have been 
a very useful instrument for 
the Na�onal Human Rights 

Commission to know about the 
incidents of human rights viola-
�ons. Over the years, it has taken 

Suo motu cognizance
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Students falling ill after 

consuming mid-day-meal

(Case No. 300/4/9/2024) 

th
On 6  February, 2024, the media 
reported that 184 students of a 
government-run middle school at 
B a n s ga o n  Pa rs a u n i  i n  We st 
Champaran District of Bihar fell ill 
a�er consuming a mid-day meal on 

th
5  February, 2024. The Commission 
has issued a no�ce to the Chief 
Secretary, Government of Bihar 
calling for a detailed report. It 
should include the steps taken/ 
proposed to be taken to ensure that 
such incidents do not recur. The 
report should also include whether 
the Government guidelines about 
food safety and hygiene in school 
kitchens for preparing and serving 
mid-day meal are being followed by 
the par�cular school, if not, then 
what ac�on has been taken against 
the officers/ officials responsible for 
the negligence.

Explosion at a fireworks 

factory

(Case No. 166/12/19/2024)

th
On 7  February, 2024, the media 
reported that about 11 people died 
and nearly 200 were injured in a 
series of explosions at a fireworks 
factory on the outskirts of Harda 
district in Madhya Pradesh. Over 
200 people worked in the factory 
with 70 odds in the morning shi� 
when the series of blasts occurred. 
Accordingly, the Commission has 
i s s u e d  n o � c e s  to  t h e  C h i e f 
Secretary and the Director General 
of Police, Madhya Pradesh calling 
for a detailed report. It is expected 
to include the status of the FIR and 
updated informa�on on health and 
medical treatment provided to the 
vic�ms of the blast and their 

aggrieved families. The Commis-
sion would also like to know about 
the ac�on against the erring and 
negligent officers and the steps 
taken to prevent the recurrence of 
such incidents.

Selling of drugs with 

identical brand names for 

entirely different ailments

(Case No. 90/90/0/2024)

th
On 25  January, 2024, the media 
reported that a large number of 
drugs are being sold in India with 
iden�cal brand names for trea�ng 
en�rely different condi�ons. 
Reportedly, the consequences of 
confusion between these medica-
�ons at the pharmacy can be 
serious for pa�ents as these drugs 
are being prescribed by the doctors 
for treatment of different diseases. 
There is no such database of all 
pharmaceu�cal brand names from 
the 36 different Drug Controllers in 
each State and Union Territory by 
the Central Drugs Standard Control 
Organiza�on (CDSCO). Also, no data 
on prescrip�on errors is being 
maintained by the authori�es. 
Accordingly, it has issued no�ces to 
the Secretary, Union Ministry of 
Health & Family Welfare, and the 
Drugs Controller General of India 
calling for a detailed report. It 
should  inc lude steps  taken/ 
proposed to be taken to address the 
issue.

Woman earning lakhs by 

forcing her children to beg

(Case No. 199/12/21/2024)

thOn 13  February, 2024, the media 
reported that a woman bought a 
plot of land, a two-storied house, a 
motorcycle, smartphone by forcing 
her five children, aged between 2 to 

10 years, to beg in Indore, Madhya 
Pradesh. Reportedly, she is a 
habitual offender and was again 
arrested. The Commission has 
i s s u e d  n o � c e s  to  t h e  C h i e f 
Secretary, Government of Madhya 
Pradesh calling for a detailed 
report. It should include steps 
taken/ proposed to be taken to 
ensure that such incidents do not 
recur. The State authori�es are also 
directed to inform about the ac�on 
taken about the young children as 
per the provisions of the Juvenile 
Jus�ce Act including providing 
counseling in safe custody if 
required. The Commission would 
like to know whether any survey has 
been recently conducted by the 
State government to find out the 
number of beggars, ac�on taken 
against them as well as steps taken 
for their rehabilita�on.

80-year-old dies due to 

non-availability of a 

wheelchair at airport

(Case No. 243/13/16/2024)

thOn 16  February, 2024, the media 
reported that an 80-year-old man 
died at the Mumbai airport as he 
had to walk when not provided with 
a wheelchair despite  prior request 
to the airline. Reportedly, the 
Indian-origin man having a US 
Passport had to walk alongside his 
wife in another wheelchair but 
collapsed a�er about 1.5 kilome-
ters on the way to the immigra�on 
area. The Commission has issued 
no�ce to the Directorate General of 
Civil Avia�on calling for a detailed 
report. It should include the status 
of compensa�on if any, provided to 
the next of kin of the deceased. The 
Commission would also like to 
know the steps taken/ proposed to 
be taken to ensure that such 
incidents do not recur.
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Human rights violations 

due to continued violence 

in Sandeshkhali

(Case No. 304/25/15/2024)

The print and electronic media 
reported that in Sandeshkhali, 
North 24th Paragana, West Bengal, 
innocent and impoverished women 
were  harassed  and  sexua l ly 
assaulted by a group of local gang of 
p o l i � ca l  p e rs o n s .  T h e  l o ca l 
administra�on fai led to take 
appropriate legal ac�on against the 
perpetrators of the crime, and as a 
result, in the last few days, local 
v i l lagers  started  protes�ng. 
Reportedly, the safety and security 
of the women folk as well as 
children and aged persons were 
jeopardized, resul�ng in women 
leaving their places.

st
On 21  February, 2024, the Com-
mission observed that the recent 
incidents in Sandeshkhali,  as 
reported in various print and 
electronic media indicate prima 
facie viola�on of human rights 
shocking the conscience and 
making it impera�ve to take suo 
motu cognizance of the reported 
violence and issue no�ces to the 
Chief Secretary and Director 
General of Police, Government of 
West Bengal seeking reports. The 
report is expected to include ac�on 
taken or proposed against the 
perpetrators of crime, safety, and 
other ameliora�ve measures to 
inspire confidence amongst the 
local people, including women, and 
compensa�on, if any, paid or 
proposed to the vic�ms.

Considering the gravity of the 
overall situa�on in Sandeshkhali, 
the Commission has also deemed it 
fit and proper to depute its team led 
by the woman Member to ascertain 

f a c t s  b y  a  s p o t - e n q u i r y  i n 
Sandeshkhali. A day before, the 
Commission had issued a no�ce to 
the DG, West Bengal calling for 
reports a�er taking cognizance of a 
complaint from the wife of a TV 
news journalist that he was illegally 
d e t a i n e d  b y  t h e  p o l i c e  i n 
Sandeshkhali while carrying out his 
du�es as a media person, and that 
having no access to him, she was 
worried about his whereabouts.

Deaths in a massive fire 

inside a paint factory

(Case No. 519/30/4/2024)

The print and electronic media 
reported that seven workers were 
charred to death in a massive fire 
that broke out inside a paint factory 

th
in Alipur, Delhi on 15  February, 
2024. Reportedly, more workers 
may have died as no one was able to 
escape because the factory had 
only one entry and exit gate without 
any emergency exit. The Commis-
sion has issued no�ces to the Chief 
Secretary and the Commissioner of 
Police, Delhi calling for a detailed 
report in the ma�er. It should 
include the status of the FIR and the 
disbursement of compensa�on to 
the aggrieved families.

The Commission would also like to 
know about the ac�on taken 
against the delinquent officers, 
responsible for the tragedy and the 
steps taken or proposed to ensure 
that such incidents do not recur. 
The Government of NCT of Delhi 
has been directed to conduct a 
survey of all industrial units manu-
facturing hazardous chemicals and 
other inflammable substances, 
running illegally without following 
the safety guidelines as per the 
Factories Act in the na�onal capital, 
and submit a report.

Stray dog mauling to 

death a 2-year-old girl 

(Case No. 586/30/3/2024)

thOn 26  February, 2024, the media 
reported that a two-year-old girl 
was allegedly mauled to death by a 
pack of stray dogs in the Tughlak 

th
Lane area of New Delhi on 24   
February, 2024. The residents of the 
area have reportedly said that 
another child of the family had 
fallen vic�m to a similar a�ack a few 
months ago. They made several 
complaints to the authori�es about 
the increasing number of stray dogs 
and incidents of a�ack on children, 
but no ac�on was taken.  

The Commission has issued no�ces 
to the Chief Secretary, Government 
of NCT of Delhi, the Commissioner, 
New Delhi Municipal Corpora�on, 
and the Commissioner of Police, 
Delhi, calling for a detailed report. 
The Government of NCT of Delhi is 
expected to inform whether any 
rel ief  has been given to the 
deceased's next of kin. The Com-
missioner of Police, Delhi, has been 
asked to submit the status of the 
inves�ga�on in the ma�er.

Farmer stopped from 

boarding the metro train

(Case No. 198/10/31/2024)

thThe media reported on 27  Febru-
ary, 2024 that a farmer was stopped 
from boarding a metro train by an 
official at the Rajajinagar sta�on, 
Bengaluru in Karnataka due to his 
a�re. The Commission has issued 
no�ces to the Chief Secretary, 
Government of Karnataka, and the 
Managing Director, Bengaluru Metro 
Rail Corpora�on Limited (BMRCL), 
calling for a detailed report. It should 
also include the steps taken/ 
proposed to be taken to ensure that 
such incidents do not recur.
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Prisoner dies in the Jail 

after a fight with the cops

(Case No. 228/20/1/2024-JCD)

The media reported that a 45-year-
old HIV posi�ve prisoner died inside 
the Ajmer Central Jai l  under 

thsuspicious circumstances on 19  
February, 2024. Reportedly, the 
prisoner died a�er hi�ng himself 
with an iron rod during a fight with 
the prison staff. The Commission 
has issued no�ce to the Director 
General of Prisons, Rajasthan 
calling for a detailed report. It 

should include his  complete 
medical record right since entry to 
the prison, inquest report, post-
mortem report, video recording of 
the same, and magisterial enquiry 
report besides the steps taken/ 
proposed to be taken to ensure that 
such incidents do not recur.

(NoK) in the 17 cases, wherein it 
was found that public servants had 
either violated human rights or 
been negligent in protec�ng them. 
The specific details of these cases 
can be downloaded from the NHRC 
website by logging the case number 
given in the table below:

cerned authori�es for relief to the 
vic�ms. In February, 2024, besides 
the number of cases taken up daily 
by the Member Benches, 58 cases 
were heard by the full commission, 
37 cases by the double member 
bench-II and 46 cases by double 
bench-III. Monetary relief of more 
than ₹ 49 lakh was recommended 
for the vic�ms or their next of kin 

One of the primary responsi-
bili�es of the Na�onal 
Human Rights Commission 

is to address cases of human rights 
viola�ons, listen to the grievances 
o f  v i c � m s ,  a n d  re co m m e n d 
appropriate relief in such instances. 
It regularly takes up various such 
cases and gives direc�ons and 
recommenda�ons to the con-

Recommendations for relief

S. No. Case No. Incident
Amounts

(₹ in lakh)
Authority

1. 1753/1/5/2021-JCD Death in judicial custody 05.00 Andhra Pradesh

2. 3100/4/30/2020-JCD Death in judicial custody 05.00 Bihar

3. 1715/6/5/2022-JCD Death in judicial custody 04.00 Gujarat

4. 1469/7/3/2022-JCD Death in judicial custody 05.00 Haryana

5. 1643/7/18/2022-JCD Death in judicial custody 05.00 Haryana

6. 1405/25/19/2022-JCD Death in judicial custody 05.00 West Bengal

7. 169/20/34/2023 Illegal arrest 00.50 Rajasthan

8. 593/34/12/2020 Abuse of power 00.50 Jharkhand

9. 332/10/11/2023-WC Rape 02.00 Karnataka

10. 9732/24/4/2023 Child rape 01.00 U�ar Pradesh

11. 2317/1/10/2022 Non-payment of pension/ compensa�on 00.50 Andhra Pradesh

12. 30444/24/12/2022 Non-payment of pension/ compensa�on 01.00 U�ar Pradesh

13. 2543/1/21/2021 Inac�on by the state government 00.25 Andhra Pradesh
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S. No. Case No. Incident
Amounts

(₹ in lakh)
Authority

14. 19424/24/18/2021 Death due to electrocu�on 05.00 U�ar Pradesh

15. 1655/34/6/2022 Medical negligence 04.00 Jharkhand

16. 87/25/23/2022 Accidents in industry/ factory 05.00 West Bengal

17. 1954/12/8/2022 Miscellaneous 00.25 Madhya Pradesh

these cases can be downloaded 
from the NHRC website by logging 
the case number given in the table 
below:

observa�ons/  d irec�ons.  An 
amount of ₹ 119.1 lakh was paid to 
the vic�ms or their next of kin (NoK) 
on the recommenda�ons of the 
Commission. The specific details of 

The Commission closed 31 
cases, either on receipt of 
the compliance reports and 

proof of payment from the public 
authori�es or by giving other 

Payment of relief to the victims

S. No. Case No. Incident
Amount

(₹in lakh)
Authorities

1. 317/3/3/2022 Children 02.00 Assam

2. 3100/4/30/2020-JCD Death in judicial custody 05.00 Bihar

3. 150/6/26/2020-JCD Death in judicial custody 04.50 Gujarat

4. 328/6/14/2017-JCD Death in judicial custody 05.50 Gujarat

5. 547/6/21/2021-JCD Death in judicial custody 05.00 Gujarat

6. 1469/7/3/2022-JCD Death in judicial custody 05.00 Haryana

7. 1980/7/1/2022-JCD Death in judicial custody 05.00 Haryana

8. 1016/20/14/2019-JCD Death in judicial custody 05.00 Rajasthan

9. 606/22/31/2021-JCD Death in judicial custody 05.00 Tamil Nadu

10. 13196/24/3/2019-JCD Death in judicial custody 05.00 U�ar Pradesh

11. 30100/24/44/2017-JCD Death in judicial custody 05.00 U�ar Pradesh

12. 33437/24/21/2019-JCD Death in judicial custody 10.00 U�ar Pradesh

13. 35188/24/63/2017-JCD Death in judicial custody 03.75 U�ar Pradesh

14. 7491/24/43/2021-JCD Death in judicial custody 05.00 U�ar Pradesh

15. 164/25/24/2020-JCD Death in judicial custody 05.00 West Bengal

16. 479/25/13/2021-JCD Death in judicial custody 05.00 West Bengal
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S. No. Case No. Incident
Amount (₹in 

lakh)
Authorities

17. 30064/24/52/2022 Torture/harassment in juvenile/other 
home

00.40 U�ar Pradesh

18. 340/20/18/2022 Child rape 05.00 Rajasthan

19. 20775/24/59/2022 Children 02.00 U�ar Pradesh

20. 29522/24/8/2021-WC Women 00.50 U�ar Pradesh

21. 3280/4/12/2020 Death due to electrocu�on 04.00 Bihar

22. 1196/18/6/2022 Death due to electrocu�on 04.00 Odisha

23. 3999/18/27/2022 Death due to electrocu�on 05.00 Odisha

24. 1236/30/6/2022 Abuse of power 01.25 Delhi

25. 2584/12/22/2022 Abuse of power 01.00 Madhya Pradesh

26. 3311/30/0/2021 Failure in taking lawful ac�on 00.50 Delhi

27. 1817/24/61/2021 Abuse of power 02.00 U�ar Pradesh

28. 3530/18/32/2022 Educa�onal/technical ins�tu�ons 
(govt./pvt.)

05.00 Odisha

29. 5725/30/2/2022 In�mida�on/ threatening/extor�on by 
an�-social elements

00.10 Delhi

30. 1721/24/39/2023 Corporal punishment in schools/other 
educa�on ins�tu�ons

00.60 U�ar Pradesh

31. 19376/24/20/2022 Medical negligence 07.00 U�ar Pradesh

Case studies

In many cases, the Commission 
received compliance reports 
from the respec�ve state 

authori�es. Summaries of some of 
these cases are as follows:

Death of 13-year-old girl

(Case No. 317/3/3/2022)

The ma�er pertained to the death 
of a 13-year-old tribal domes�c 
help under mysterious circum-

stances at her employer's house in 
Dhula area, Darrang district, Assam 
in June, 2022. Her family alleged 
police inac�on in the ma�er to 
unearth the truth. Based on the 
material on record, the Commission 
found that the allega�ons were 
true. It was noted that the CID 
inves�ga�on was called a�er two 
months of the registra�on of the FIR 
to figure out whether there was a 
cover-up to turn a case of rape and 

murder of the minor girl to suicide. 
Three doctors who conducted the 
autopsy, the magistrate who 
conducted the inquest, and several 
other senior police officers were 
suspended and arrested. Accord-
ingly, the Commission recom-
mended that the Government of 
Assam pay a relief of ₹ 2 lakh to the 
next of kin of the deceased, which 
was complied with.
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the next of kin of the deceased 
vic�m, which was paid.

Misuse of power

(Case No. 1236/30/6/2022)

The ma�er pertained to the 
misuse of power, threats of false 
implica�on, and brutality by a 
police constable of Mukherjee 
Nagar police sta�on, Delhi in 2022.  
Based on the material on record, 
the Commission found that the 
police constable was seen thrash-
ing the complainant. The SHO sent 
the misconduct report to his senior 
officer much a�er the ini�a�on of 
the vigilance enquiry more than 
two months a�er the incident. He 
was found guilty of poor supervi-
sion and the lack of any command 
of his subordinates. Accordingly, 
the Commission recommended 
that the Government of Delhi-NCR 
pay ₹ 1.25 lakh as relief to the 
vic�m, which was paid.

Custodial death

(Case No. 5685/30/9/2019-JCD)

The ma�er pertained to the 
suicide of an under-trial prisoner 
at Tihar Jail, New Delhi in 2019. 
Based on the material on record, 
the Commission observed that 
when a person is under the 
custody of prison authori�es, the 
onus of his/her safety and security 
lies with the State. In case of any 
negligence or failure to provide the 
same on account of acts of omis-
sion or commission on the part of 
jail authori�es, the State is liable to 
pay relief to the vic�m or his/her 
next of kin (NoK). Accordingly, the 
Commission recommended that 
the Government of Delhi-NCR pay 
a relief of ₹ 4.25 lakh to the next of 
kin of the vic�m, which was paid.

Custodial torture

(Case No. 1817/24/61/2021)

The ma�er pertained to the 
custodial torture of the two 
persons a�er they were arbitrarily 
picked up by the police officials of 
Bhojpur Chowki, Moradabad, 
U�ar Pradesh in 2021. Based on 
the material  on record, the 
Commission found the allega�ons 
true and concluded that the rights 
of the vic�ms were violated by the 
erring police personnel. Accord-
ingly, it recommended that the 
Government of U�ar Pradesh pay 
a relief of ₹ 1 lakh each to the 
vic�ms, which was paid a�er 
recovering the same from the 
erring police officers.

Death of a pregnant lady 

at a government hospital

(Case No. 19376/24/20/2022)

The ma�er pertained to the death 
of a pregnant lady a�er giving birth 
to a child in the absence of a doctor 
at  the Distr ict  Government 
H o s p i ta l ,  C h i t ra ko o t ,  U �a r 
Pradesh in 2022. Reportedly, the 
staff nurse used the instrument 
negligently causing the death of 
the lady. Based on the material on 
record, the Commission found that 
the doctors failed to a�end to the 
pa�ent despite being informed 
through several modes by the 
family members of the vic�m and 
the hospital staff, resul�ng in her 
death. The criminal proceedings 
were ini�ated against the Chief 
Medical Surgeon and Gynecologist 
of the hospital in a court of law. 
The Commission recommended 
that the Government of U�ar 
Pradesh pay a relief of ₹ 7 lakh to 

Death due to electrocution

(Case No. 3280/4/12/2020)

The ma�er pertained to the death 
of a truck driver a�er the vehicle 
came into contact with a live 
electricity wire in Gopalganj 
District, Bihar. Reportedly, the wire 
running from one pole to another 
was loose and sagging causing 
electrocu�on. Based on the 
material on record, the Commis-
sion held that the incident hap-
pened due to the negligence of the 
E lectr ic i ty  Department  and 
recommended that the Govern-
ment of Bihar  pay relief of ₹ 7 lakh 
to the next of kin of the vic�m. The 
State paid only ₹ 4 lakh as relief 
ci�ng the provision of Electrical 
Accident Regula�on-2018, which 
the Commission accepted.

Rape of a minor girl by the 

headmaster

(Case No. 340/20/18/2022)

The ma�er pertained to the rape 
of a minor girl by the headmaster 
o f  a  gove r n m e nt  s c h o o l  i n 
Bhaisawata, Jhunjhunu, Rajasthan 
in 2021 and the destruc�on of 
evidence by other two female 
teachers. In response to the 
Commission's no�ces to the 
concerned authori�es, it was 
informed that the three were 
arrested and a chargesheet was 
filed against them in the court. 
Accordingly, the Commission 
recommended that the Govern-
ment of Rajasthan pay a relief of     
₹ 5 lakh to the vic�m, which was 
paid.



Spot	enquires

सव�
भव�त सिखनःु ु

14 HUMAN RIGHTS NEWSLETTER | MARCH, 2024

The following spot enquiries were conducted during February, 2024 by the Commission’s officers in its Inves�ga�on 
Division:

Spot enquires

S. No. Case number Complaint Date of enquiry

1. 18898/24/1/2022-WC Rape, torture and harassment by a policeman 
in Agra, U�ar Pradesh.  

12�� - 16�� February, 2024

2. 7422/30/6/2022 Abuse of power by police personnel by asking 
bribes and harassment at Ashok Vihar Ph-1, 
New Delhi.

5��- 7�� February, 2024

3. 539/90/0/2023 Poor children, women and differently–able 
people being forced into begging in Delhi.

12��  - 24�� February, 2024

4. 304/25/15/2024 Harassment and sexual abuse of women by a 
group of the local gang of a poli�cal person in 
Sandeshkhali, West Bengal and police inac�on. 

22ⁿ� - 26�� February, 2024

5. 34544/24/43/2022 Man tortured and forced into begging by 
miscreants in Kanpur, U�ar Pradesh. 

27�� - 29�� February, 2024

NHRC, India Member, Smt V�aya Bharathi Sayani accompanied by the investigation team of the
Commission conducting a spot enquiry in Sandheskhali, West Bengal
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Field visits

issues of human rights to keep a 
watch on the related development 
in the country and report to the 
Commission accordingly. During 
February, 2024, several places were 
visited by the Special Rapporteurs 
and Special Monitors.

observa�on homes, etc., and 
submit reports to the Commission 
on their observa�ons and sugges-
�ons for further course of ac�on. 
Besides this, the Commission has 
also appointed 17 Special Monitors 
who have been assigned thema�c 

The Na�onal Human Rights 
Commission,  India,  has 
a p p o i n t e d  1 5  S p e c i a l 

Rapporteurs to keep watch on the 
human rights situa�ons in different 
geographical zones in the country. 
They visit shelter homes, prisons, 

Visits of Special Rapporteurs
and Special Monitors

Special Rapportuers

th th th thFrom 7 - 10  February, 2024 and 12 - 13  Febru-
ary, 2024, Smt Suchitra Sinha visited various 
ins�tu�ons including Sadar Hospital, Ranchi, 
Community Health Centres in Chandil, Golmuri & 
Nimdih in Saraikelal Kharsawan, Jamshedpur and 
Ranchi in the state of Jharkhand.

th th th thFrom 11  - 17   and 25  - 29   February, 2024, Shri 
Umesh Kumar Sharma visited various places, 
including among others, Central/ District Jail, 
Children's Homes in the states of Chha�sgarh and 
Madhya Pradesh to make an assessment of the 
condi�on of the inmates and the facili�es available 
to them. 

th th
From 19 - 24  February, 2024 Shri Mahesh Kumar 
Singla enquired about the ma�er pertaining to the 
dilapidated building of a blind school endangering 
the lives of students and teaching staff in the 
Panchkuyian area, New Delhi. He assessed their 
living condi�ons and human rights situa�on.

rd thFrom 23  - 29  February, 2024, Shri Umesh Kumar 
visited Shillong jail in the state of Meghalaya to 
assess the condi�on of the inmates and the 
facili�es made available to them. 

Special Monitors

th thFrom 25  - 29  February, 2024, Shri Veerendra 
Singh Rawat visited a training ins�tute prone to 
human rights viola�ons in Delhi. 
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th thFrom 5 - 7  February, 2024, Dr. Yogesh Dube visited 
Thiruvananthapuram in Kerala for on the spot 
inspec�on and data collec�on in connec�on with 
women and disability related-issues.

th th
From 18 - 24  February, 2024, Shri Balkrishan Goel 
visited Old Age Homes, CCIs & Observa�on Homes 
& AWCs etc. at Kamrup Metropolitan, Nalbari, 
Nagaon, and Kamrup in Assam.

th thFrom 19 - 24  February, 2024, Shri Sudhir 
Choudhary visited placement agencies, rescue 
homes,  an�-human trafficking units,  and 
rehabilita�on centres in Delhi, Faridabad and 
Gurgaon in the state of Haryana. He also held 

discussions with the officers of Ministries of Home 
Affairs, Women and Child Development and the 
Bureau of Police Research Development. 

th rdFrom 20 - 23  February, 2024, Shri Prem Singh 
Bisht visited Public Sector Units prone to human 
rights viola�ons in the U�ar Pradesh State Leather 
Development & Marke�ng Corpora�on Ltd. at Agra 
and Kanpur. 

th ndFrom 20  -22  Shri Rakesh Asthana visited camps 
of terror vic�ms at Sheikhpora, Budgam, and Vesoo 
(Anantnag) in Jammu & Kashmir to assess the 
human rights situa�on there.

The Na�onal Human Rights 
Commission (NHRC), India 
organized this calendar 

st thyear's 1  and 4   of financial year 
2023-24's online short term 

th thInternship from 5  – 16  February, 
2024. Inaugura�ng it, the NHRC, 
India Chairperson, Jus�ce Shri 
Arun Mishra said that all human 
beings are born equal. Human 
Rights are inalienable rights that a 

Training –Building bonds through awareness of human rights

Online Short–Term Internship

NHRC, India Chairperson, Justice Shri Arun Mishra inaugurating the online short term internship programme
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nent persons. They covered various 
aspects of human rights and the 
func�oning of the Commission, 
interna�onal law, and trea�es, 
bonded labour, rights of refugees, 
human trafficking, child rights, 
women's rights etc. The interns 
were also taken on virtual tours to 
police sta�ons, Tihar Jail, and 
Shelter Home Asha Kiran to 
understand their func�oning.

said, developing sensi�vity and 
empathy towards people and their 
righ�ul cause is important

NHRC, India Joint Secretary, Shri 
Devendra Kumar Nim presented a 
report on the various sessions 
taken by the Members of the 
Commission, Dr Dnyaneshwar M. 
Mulay, Shri Rajiv Jain, Special 
Rapporteurs, among other emi-

human being is en�tled to since 
his/  her  b irth.  However,  as 
Mahatma Gandhi said, these rights 
can be enjoyed only by performing 
our du�es well and no rights come 
without du�es.

Jus�ce Mishra said that we should 
help the marginalized sec�ons 
come to the mainstream of society 
& enjoy the privileges and rights 
like others. Achieving Sustainable 
Development Goals (SDGs) is the  
way forward.  Technologica l 
advancements have brought many 
advantages to human life but not 
without disadvantages.

Misuse of cyberspace is causing 
human rights viola�ons including, 
among others, cyber-crimes and 
human trafficking. He said that the 
purpose of the internship is to 
make the young genera�ons 
aware of all these challenges 
including climate change facing 
humanity with the help of subject 
expert speakers and to work for 
the promo�on and protec�on of 
human rights.

Address ing  the  va led ic tor y 
session, NHRC, Inida Secretary 
General, Shri Bharat Lal congratu-
lated the 83 interns on the success-
ful comple�on of their internship. 
He exhorted them to take forward 
the message of the need and the 
importance of the promo�on and 
protec�on of human rights. Shri 
Lal said that to evolve themselves 
as the brand ambassadors of 
human rights they should first rise 
above self and think about the 
well-being of others, society, and 
the na�on as a whole. For this, he 

NHRC, India Chairperson, Justice Shri Arun Mishra addressing the interns

NHRC, India Secretary General, Shri Bharat Lal addressing the interns
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Pune, Siddharth College of Law, 
Mumbai, DY Pa�l College of Law, 
Mumbai ,  Mulund Col lege of 
Commerce, Mumbai, Chembur 
Karnataka College of Law, Mumbai, 
Gokhale Educa�onal Society's Law 
College, Kharghar, Navi Mumbai, 
and Yeshwant Mahavidyalaya, 
Wardha.

Two colleges from West Bengal 
including Durgapur Ins�tute of Legal 
Studies, Asansol, School of Legal 
Studies Seacom Skills University, 
Bolpur,  one from Tamil  Nadu 

facul�es for such orienta�on in the 
premises of the Commission. Led by 
the Joint Secretary, Shri D. K. Nim, 
they were briefed by the senior 
officers on the func�oning of the 
Law & Inves�ga�on Divisions and 
the Complaint Management System 
of the Commission and related 
aspects. They were also adminis-
tered the human rights pledge.

They  inc luded students  and 
facul�es from different colleges in 
M a h a ra s h t ra  s u c h  a s  -  D E S 
Navalmal Firodia Law College, 

To promote human rights 
awareness among college-
level students and their 

facul�es, the Na�onal Human 
Rights Commission invites them to 
visit the Commission to understand 
human rights, their protec�on 
mechanism, and its func�oning for 
this purpose in line with the 
Protec�on of Human Rights Act, 
(PHRA) 1993.

During February, 2024, about 415 
students and 46 faculty members 
from 11 colleges along with the 

Student & faculty visits
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Workshops

and higher judiciary. They were 
briefed about the interna�onal 
engagements by Joint Secretary, Smt 
Anita Sinha and the func�oning of 
the Commission by Joint Secretary, 
Shri D. K. Nim and other senior 
officers of the Commission.

and their facul�es, a batch of officers 
from the Delhi campus of the 
Na�onal Forensic Sciences Univer-
sity's 18th course on Human Rights 

th
visited NHRC on 14  February, 2024. 
They included senior officers from 
prison administra�on, armed forces 

including Satyabhama Ins�tute of 
Science and Technology, Chennai 
and 6 girls from the northeast region 
of India accompanied by a coordina-
tor from the Na�onal Commission 
for Women also visited the Commis-
sion. In addi�on to these students 

Besides the flagship online short-term internship programme and visits organized for day-long orienta�on in human 
rights during February, 2024, the Commission also supported ten collabora�ve human rights awareness workshops, 
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equality are not just ideals but 
living reali�es.

 Shri Nim further said that 
collabora�ng to conduct moot 
court compe��ons by the 
NHRC, India at Na�onal Law 
Universi�es is very significant 
from the point of promo�ng 
awareness and sensi�za�on 
about human rights, talent 
development, legal advocacy 
skills, educa�on and learning, 
public engagement, discussion 

nized at Maharashtra Na�onal 
Law University, Sambhaji Nagar. 
About 51 students par�cipated 

th
in the compe��on. On 11  
February, 2024, Shri Devendra 
Kumar Nim, Joint Secretary, 
NHRC, addressing the valedic-
�on of the compe��on as the 
guest of honour, emphasized 
that human rights are the 
cornerstone of any just society.  
These are the compass that 
guides us towards a world 
where dignity, fairness, and 

To promote awareness about 
t h e  l e g a l  a c u m e n  a n d 
aspects of human rights 

among law students, the Commis-
sion sponsors Moot Court compe�-
�ons. During February, 2024, two 
such collabora�ve events were 
organized as follows:

1. Moot Court on the theme 
'Issues of minors in conflict with 
law and validity of certain 
provisions of J.J. Act, 2015, as 
amended in 2021' was orga-

Moot Courts

NHRC, India Joint Secretary, Shri Devendra Kumar Nim addressing the  valedictory session of the moot court competition and with the participants
& faculty at Maharashtra National Law University, Sambhaji Nagar

which were held by Arya Kanya 
Degree College, Prayagraj, U�ar 
Pradesh, Patrician College of Arts & 
Science, Chennai, Tamil Nadu, 
Srimad Andavan Arts & Science 
College, Tiruchirapalli, Tamil Nadu, 
C h a m a n  L a l  M a h a v i d h y a l a , 
Landhura, Roorkee, U�arkhand, 
Sardar Patel Subhar� Ins�tute of 
Law, Meerut,  U�ar Pradesh, 
Dharmashastra Na�onal  Law 
University,  Jabalpur, Madhya 
Pradesh, Aligarh Muslim University, 
U�ar Pradesh, G. H. Raisoni College 

o f  E n g i n e e r i n g ,  N a g p u r , 
Maharashtra, G.T.N. Arts College 
Dindigul, Tamil Nadu and Saradha 
Gangadharan College, Puducherry, 
Tamil Nadu.

The thema�c issues, among others, 
included, the acts and issues 
rela�ng to child rights, their right to 
health, welfare schemes & policing, 
human rights advocacy, women's 
economic empowerment, violence 
against women, the Women's 
Safety Act, health & well-being, 

media representa�on & stereo-
types, Human Rights Ins�tu�ons in 
India, rights of women & children, 
and rights of other vulnerable 
groups, Menstrua�on & Human 
Rights, media freedom, human 
rights and technology, women 
e m p o w e r m e n t  w i t h  g e n d e r 
equality, globaliza�on (AI and 
automa�on)- Impact on Human 
rights. Each workshop had about 
100 par�cipants.
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and debate among youth, 
community involvement and 
g lobal  perspec�ve.  Moot    
court compe��ons provide a 
p l a � o r m  f o r  i m m e r s i v e 
learning, construc�ve debate, 
and engagement with human 
rights issues. By promo�ng 
understanding and awareness 
of human rights safeguards, 

these compe��ons contribute 
to  a  m o re  i n fo r m e d  a n d 
conscien�ous society that is 
be�er equipped to protect and 
uphold the rights and dignity of 
all individuals.

2. The Commission organised 
another Moot court at Symbio-
sis Law School, Nagpur on the 

rdtheme of prisoners. On 23  
February, 2024, NHRC, India 
Member, Dr Dnyaneshwar M. 
Mulay presided as the guest of 
honour and the Registrar (Law), 
Shri Surajit Dey presided as 
judge in the final round of the 
compe��on. About 20 teams 
from various law universi�es in 
India a�ended. 

The Na�onal Human Rights 
Commission (NHRC), India 
con�nues to engage with 

various interna�onal programmes 
rela�ng to the exchange of ideas on 
various aspects of human rights. 
There are a number of foreign 
ins�tu�onal delegates who visit the 
Commission and meet the Chair-
person and Members to have an 
understanding of the func�oning of 
the Commission for the promo�on 
and protec�on of human rights. The 
NHRC, India Chairperson and 
Members also visit various interna-
�onal  forums to share their 
thoughts on the achievements of 
the Commission and understand 
the func�oning of various other 
human rights ins�tu�ons.

NHRC in the international arena

Andreas Motzfeldt Kravik visited 
NHRC, India and met Chairperson, 
Jus�ce Shri Arun Mishra, Members, 

nd
On 22  February, 2024, a five-
member Norwegian delega�on led 
by Deputy Foreign Minister, Mr 

NHRC, India Member, Dr D.M. Mulay addressing the participants of the
moot court competition at Symbiosis Law School, Nagpur

The visiting Norwegian delegation meeting with the NHRC India Chairperson Justice Shri Arun Mishra, 
Members Dr D. M. Mulay, Shri Rajiv Jain, Smt V�aya Bharathi Sayani and Secretary General Shri Bharat Lal

Participants of the moot court competition with NHRC, India Registrar (Law),
Shri Surajit Dey at Symbiosis Law School, Nagpur



News	in	brief

सव�
भव�त सिखनःु ु

22 HUMAN RIGHTS NEWSLETTER | MARCH, 2024

News in brief

ndOn 2  February, 2024, NHRC, India Joint Secretary, Smt Anita Sinha inaugurated the one-day 
conference on dimensions of female labour force par�cipa�on. The conference was held in 
collabora�on with TISS Hyderabad.

online learning course organized 
nd th

from 22   January to 9  February, 
2024. The programme aimed to 
enhance par�cipants' understand-
ing and knowledge of the accredita-
�on process under the Global 
Alliance's Subcommi�ee. It also 
sought to foster a forum for ins�tu-
�onal representa�ves to share 
experiences, gain insights from past 
and similar endeavours, and discuss 
accredita�on-related challenges 
and solu�ons. 

Shri Sanjay Kumar, Deputy Secre-
tary to a�end the second part of an 
annual training programme on the 
accredita�on process for the NHRIs 
with the Global Alliance of NHRIs 
(GANHRI). 

It was co-hosted by the Asia Pacific 
Forum of the NHRIs in collabora�on 
with the Philippine Na�onal Human 
Rights Commission in Manila, 
Philippines. Prior to this, the 
par�cipants of this composite 
programme were exposed to an 

Dr D.M. Mulay, Shri Rajiv Jain, Smt 
Vijaya Bharathi Sayani and Secre-
tary General, Shri Bharat Lal. 
Ambassador, Mrs May-Elin Stener, 
Senior Advisors to DFM, Ms Carina 
Ekornes and Ms Homma La�f, 
Second Secretary,  Mr Johan 
Thomas Bjerkem and NHRC, India 
Joint Secretary, Smt Anita Sinha 
were present in the discussions.

th thFrom 27 - 29  February, 2024, the 
Commission deputed two officers Lt 
Col Virender Singh, Director and 

NHRC, India Director, Lt Col. Virender Singh and Deputy Secretary, Shri Sanjay Kumar with the participants of the GANHRI accreditation training programme
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nd
On 2  February, 2024, NHRC, India Member, Shri Rajiv Jain received the 'PSAI Legends of India 
Award 2023-24' from the Professional Speakers Associa�on of India at the Professional Speakers 
Summit in Delhi.

th
On 6  February, 2024, NHRC, India Secretary General, Shri Bharat Lal inaugurated the 'Aahvaan: 
NGO - CSR Conclave 2024' organized by Vishwa Yuvak Kendra. In his address, he underscored 
NHRC's efforts to ensure basic ameni�es to ci�zens and the needs of vulnerable groups. 
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th
On 11  February, 2024, NHRC, India Member, Smt Vijaya Bharathi Sayani addressed about 1,150 
women including lecturers, teachers, advocates, educa�onalists, and social workers at Mahila 
Shak� Sammelan at Nirmal, Telangana. She highlighted the role that women had in the develop-
ment of the na�on and said that empowerment is inherent in Indian women, which only needs to be 
ignited and brought to the forefront.

th
On 13  February, 2024, NHRC, India Member, Smt Vijaya Bharathi Sayani visited Tripuraram, 
Nalgonda Dist, Telangana to assess the facili�es and human rights situa�on at Balasadanam, 
Children Care Ins�tu�on, Shishugruha, specialized Adop�on Agency, Kasturba Gandhi Balika 
Vidhyalaya in Nalgonda, Telangana.
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th
On 14  February, 2024, NHRC, India Member, Smt Vijaya Bharathi Sayani visited SC Telangana State 
Model School & Jr. College, Gurrampode, Telangana Social Welfare Residen�al School/Jr. College 
(Girls), Kodamallepally, Kamla Nehru Area Hospital, Nagarjuna Sagar in Nalgonda, Telangana to assess 
the living condi�ons, facili�es and implementa�on of Indian Public Health Standards (IPHS) guidelines.

th
On 15  February, 2024, NHRC, India Member, Smt 
Vijaya Bharathi Sayani visited Mahatma Jyothiba 
Phule Telangana Backward Classes Welfare 
Residen�al Educa�onal Ins�tu�ons Society School 
(Boys) Rajapet, Alair, Bhuvnagiri, Telangana.
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nd
On 22  February, 2024, NHRC, India Member, Shri Rajiv Jain virtually par�cipated in a preparatory 

thmee�ng for the NHRIs before the 14  session on Open-ended Working Group on Ageing (OWEGA), 
GANHRI. 

rdOn 23  February, 2024, NHRC, India Member, Dr D. M. Mulay had an interac�ve mee�ng with 
Members and Students of ICAI, Dhantoli, Nagpur, Maharashtra.
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bers and senior officers of the 
Commission to have an under-
standing of its func�oning.

• th
 On 12  March, 2024, NHRC will 

o rga n i ze  t h e  c o re  g ro u p 
m e e � n g  o n  ' A n a l y z i n g 
i n s � t u � o n a l  S u p p o r t 
Mechanism in the Socio-legal 
Context of Rights of the older 
persons in India.'

• th On 14  March, 2024, NHRC, 
India will organize a core group 
mee�ng on women in hybrid 
mode under the chairmanship 
of NHRC, India Member, Smt 
Vijaya Bharathi Sayani. 

• t h On 18  March, 2024, the 
Commission will organize a day-
long mee�ng on Criminal 
Jus�ce System Reforms. The 
mee�ng will be chaired by 
Chairperson, Jus�ce Shri Arun 
Mishra.

• th On 20  March, 2024, a core 
group mee�ng on 'Mapping 
Inclusivity from the lens of Skill 
Development and Employabil-
ity Avenues of Persons with 
Disabi l i�es  in  India. '  The 
mee�ng will be chaired by 
NHRC,  India  Member,  Dr. 
Dnyaneshwar M. Mulay.

• st On 21  March, 2024, NHRC 
India wil l  hold the award 
ceremony of 2023 short film 
compe��on. 

sensi�ze them on human rights 
and the Commission's func�on-
ing, civil society and NGO 
representa�ves followed by a 
media briefing on the outcome 
of the camp si�ng. 

• th
 On 6  March, 2024, NHRC will 

hold a day-long workshop on 
the Human Rights of Minori�es 
and the Tribals of Jharkhand in 
c o l l a b o r a � o n  w i t h  t h e 
Department of Poli�cal Science, 
Karim City College, Jamshedpur, 
Jharkhand.

•
th

 On 7  March, 2024, NHRC, India 
Joint Secretary, Smt Anita Sinha 
will preside as the Chief Guest 
and address the gathering at 
the Interna�onal Women's 
Days event organized by B L 
Amlani College of Commerce 
and Economics ,  Mumbai , 
Maharashtra.

•
th On 7  April, 2024, NHRC, India 

will organize a day-long work-
shop on Human Rights in 
collabora�on with Shri S. S. 
Shasun Jain College for Women, 
Chennai,  Tamil Nadu. The 
t h e m e s  i n c l u d e  L aw  a n d 
wo m e n  i n  h u m a n  r i g ht s , 
contemporary chal lenges, 
r i g h t s  o f  d i s a d v a n t a g e d 
women, judiciary, and women.

• th
 On 8  March, 2024, Ambassa-

dor of the Netherlands with 
three officers will visit NHRC to 
meet the Chairperson, Mem-

• st On 1  March, 2024, a batch of 
35 students & 2 faculty mem-
bers from Jindal Global Law 
School, Sonipat, Haryana and 
50 students & 3 faculty mem-
bers from Sonopanth Dandekar 
L a w  C o l l e g e ,  P a l g h a r , 
Maharashtra will visit NHRC.

•
th

 On 4  March, 2024, a batch of 
11 students and four faculty 
members from Parul Ins�tute of 
Law, Vadodara, Gujarat, will 
visit NHRC.  

• th On 5  March, 2024 an 11-
member Danish delega�on led 
by the Parliament Speaker, Mr 
Soren Gade Jesen will visit 
NHRC, India.

•
th

 On 5  March, 2024, the Com-
mission will organize a two-day 
h u m a n  r i g ht s  a wa re n e s s 
workshop in collabora�on with 
the Na�onal Law University, 
Jodhpur,  Rajasthan.  Joint 
Secretary, Smt Anita Sinha will 
preside as Chief Guest and 
address the inaugural session.

•
th

 On 6  March, 2024, NHRC will 
organize a one-day Camp Si�ng 
at Vijayawada, Andhra Pradesh 
to hear pending cases of human 
rights viola�ons concerning the 
state in the presence of the 
c o m p l a i n a n t s  a n d  t h e     
c o n c e r n e d  o ffi c e r s .  T h e 
Commission also hold mee�ngs 
with the Chief Secretary, DGP 
and other senior officers to 

Forthcoming events
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Complaint management in February, 2024

Complaints received 5,080

Disposed off 5,995

Under considera�on of the Commission 6,249

Important telephone numbers of the NHRC for filing complaints

Toll Free No.: 14433 (Facilita�on Centers)

Fax No.: 011-2465 1332

For Filing online complaints: www.nhrc.nic.in, hrcnet.nic.in, Common Service Centres

Email: jrlawnhrc@nic.in (For complaints), cr.nhrc@nic.in (For general queries/ correspondence)

Focal point for Human Rights Defenders:

Indrajeet Kumar, Deputy Registrar (Law)

Mobile No. +91 99993 93570 • Fax No. 011-2465 1334 • E-mail: hrd-nhrc@nic.in
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